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Allahabad this the) 31st, day of 	 2000 

Hon e ble 	 Nember (J) 
Hongble 	SJ,nlin, member (A.) 

Jan Nohd,Khan, aged about 45 years, ScAl of Late Sh -ci bdul 

Fro 	d Tyi). 	Or„N5„2, Head Post Office C any, 

Jhansi. 

44pplicant 

By Advocate Shri R.K.Migam 

1. Union of India thraigh Director GeneazI(Post), New Delhi. 

2. Post Master General, Agra Region, Agra. 

3. Seni or Superintend E.1; t Post 	fi ce Jhansi7Divisi on, 

Jhansi. 

Respondipts 

By Advec-.L.E.. 	Savastaxa 

ORDER( Oral ) 

By Hon'ble 	Nacpi, Mother (3) 

Shrj Jan Mchd. Khan has filed this 0.t.. seeking 

relief to the effect that the impugned order dated 07 .10.1092 

 

copy of which has been annexed as annexure A-1, be quashed 

and the respondents be directed to restore bhe applieant 

back to his sensitivep.mirta-Ai- of USD counter in Head Post 

Office with the original tenure and with consequential benefits 
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whith he would have drain but for his premature shifting 

and for debaring frun sensitive post under the impugned 

order. 

2. As per applicant's case, while he was working, 

as Postal assistant at 86 Head Poet Office, Jhansi and was 

dealing at N.S.C. counter, there was some mishap by way of 

all eged fraud in respect of working at that counter and the 

applicant has been transferred from that N.S.C. melte- to 
POST 

Jhansi CityLOffice as Postal Assistant. The applicant being 

Ett:rrievEd by this transfer, has acme up through the pr sent 

O.A. seeking the relief, as mentioned at 0,/ el • 

3. THE respondents have cuntested the case m niy 

on the ground that the applicant was transferred from hansi 

Head Post Office, to Jhansi City Pct t Office due to depart-

mental irmeeulaaity done by hir in  N.S.C. counter. It has 

been clarified in the counter reply that in this fraud matter, 

only Sri Virendra Singh and 	Khare were, found involved 

but the applicant had to be shifted on the administrative 

reasons to work on non—sensitive post because he was found 

to have contravene the departmental rules in the case of 

N.s.Ce, 

4. Heard, the learned coins el for the rival C 

testing parties and perused the record, 

5. The applicant, as per admitted case, has be4n 

transferred from Jhansi Read Post office to Jhansi City and 

thereby no shiftire from one talon to the other. There i also 
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no mention that due to this shifting, ne is sufferi 

anything in his emoluments or allowances. Learned cuie el 

for the applicant has mentioned that this transfer 	oints 

to stigma. To wash or wither the clouds of stigma it is 

not the propL7 fLrum. 

L. 	For the position as narrated above'  we do 

not find any good reason to interfere wi th adminicstrative 

departmental order. The A. is dismissed accordin 

No order as to costs. 

C,̂1 
limber (A) 	 Member (J) 

/ M.N./ 

ly. 


